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 This application of Revenue seeks withdrawal of appeal no. 

ST/89396/2013 against order-in-appeal no. PUNE-EXCUS-

001/APP/75-13-14 dated 19th July 2013 of Commissioner of Central 

Excise(Appeals), Pune-III. 
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2. Learned Authorised Representative informs that the appeal has 

been decided by final order no. A/88556/2018 dated 17th December 

2018. We have heard Learned Chartered Accountant for the 

Respondent. 

3. The application is dismissed as infructuous. 

 

(Order pronounced in the open Court) 
 
 

     (C J Mathew)  
Member (Technical) 

 

 
 
 
 
 

 (Ajay Sharma)  
Member (Judicial) 
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